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5.4.94 	Heard learned cou'nsel 
lbS 	 f Sharma on behalf, of applicant 

R 	
) Shri Jogeswar Saikia. Perused the 

(j elloc 	 statements of grievances and reliefs 

1 ought for in this applicat'ion. Also 
Dated 	 i heard Sr I C.G.SIC. tvjt'.S.A1j. Issue 

notice on the respondents under 

/ 	 registered post and show cause as .  

• . 	 , to why this application should not 

• 	 be admitted for scrutiiy and grant 

pf' relief inconformity with Judgment 
in O.A.No.47(C) of 1989 (Abdul WId 

- '• 	 'J Sirkar V 1 U.O.I & 	s) dated 31-8-90 

f List on 12-594 for show cause. 
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v 	 12,5,94 	Learned counsel Mr B.K. 

Sharma for the applicant is present, 

Learned Sr. C.G.S,C, Mr S. Au 

càild not come due to personal 

difficulty, 

Adjourned. List on 1705,94 for 

consideration for admission :j 

presence of the counsej for the 

VjceChajrmar 

nkm 	 Member 

.17,5,94. 	Counsel of the parties 
submit to list this case for 

consideration Of admission on 

24,5.94. 

List on 24.5.94 for cbnside 

ration of admission. 

Also place record of O.A.47/ 
89. 
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:24.56911 	Notice of motion was issued c 

1 5.'4,94, Sr. C,G,$.,C. Mr. S. All submj 

that no instruction has been receivec 

t: by him and therefore, show cause has 

'not been submitted. Learned counsel 

Mr B,K, Sharma submits for disposal 

of the case stating that the óase 

is covered vide prevIous judgment 

dated 31 ..9O passed in O.A.No.4?(c)/8 

I 	List on 1.6.1994 for conSidea-, 

tion and disposal. 

Mr 8.K. Sharma is alloued to 

• 	 amend prayer portion of the appli- 

? cation as prayed for. 
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Ti .6.94 	It is an application under 

. Section 19 of the Administrative 

Irjbuas Act 1985 by Shri Jogesw.ar 

Saikia claiming Special Duty Allowane 
•t and Deputation Allowance. The applicant 

is serving as Special US Constable in 

FRR Office, Mangaldoi. 

• 	1 	 . 	This application is taken up for 

hearing and disposal at the admission, 

stage. Iteard learned counsel Mr B.K. 

Sharma on behalf of the applicant. 

' Perused the statement of grievances 

and reliefs sought for in this applica-

tjon. Also heard learned Sr. C.G .S.C, 

Mr S. All. 

The applicant was a Pàlice 

Personnel (Fireman) of SF50, Assam. He 

• 	. 	. 	 . 	 ' 	was transferred and posted in the 
1  establishment of FRRQ, Mangaldoj as UBC 

vide order under Memo No.FB/101/86/90 

dated 14.8.1 987 issued by the DIG of 

Poiic,e(A), Assam. 
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I 1.6.94, 
I 	 The Deputy InspeotorGeriea of 

Poljce.(Assam) v.•ide order in letter 

NO.FA.VII..1/85/PT....1/139 dated 
•Cuwahti the 8.12.1992 recommeded for 

- 	 grant of 5OA and deputation allowance 
to the applicant pursuant to our 

	

f / 	 previous judgment dated 31.8.1990 in 
O.A.No.47/9g. 

In view of the above f'ats and 

circumstances we hold that the applicant 
0 	

' 	 is entitled to deputation and SOP1 

• 	 allowance since he joined service in the 
• 	

: FRRO an deputationand till he serves 

there as such. 
- 

Thisapplication under section 19 

• ' of the Administrative IribunalsAct, 

1985 is allowed. Ue direct the respond- 

• : ents to pay SDA and deputation allowance 
• 	 , 	since he is Serving in FRRO, I'angaldoi 

as admissible under the Ru1es, 

• 	This application is disposed of 
with the above order. 

Inf'orm all concerned. 
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• Copy of the order may be 	' 
furnished to the counsel for' 	0, 	

Methber theparties. 	 I 	1uI'%ifl 
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